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IN COMPLIANCE WITH ORDER DATED 29.01.2026 BY 

THE HON’BLE TRIBUNAL  

 

2.  COPIES OF LETTERS DATED 22.12.2022 AND 29.04.2023 

ARE ANNEXED HEREWITH AND COLLECTIVELY 

MARKED AS ANNEXURE-1 
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3.  A COPY OF SITE INSPECTION REPORT DATED 

24.02.2026 IS ANNEXED HEREWITH AND MARKED AS 

ANNEXURE-2 

 

4.  A COPY OF LETTER DATED 16.02.2026 IS ANNEXED 

HEREWITH AND MARKED AS ANNEXURE-3 

 

5.  A COPY OF THE MINUTES OF MEETING DATED 

30.03.2026 IS ANNEXED HEREWITH AND MARKED AS 

ANNEXURE-4 

 

6.  A COPY OF LETTER DATED 22.04.2026 IS ANNEXED 

HEREWITH AND MARKED AS ANNEXURE-5 
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2. That, I state that the contents of this reply have been drafted by my counsel 

on my instructions, and the contents of the same are true to my knowledge 

and nothing material has been concealed therefrom. 

 

BACKGROUND OF THE MATTER 

 

3. That, in the present Original Application, the applicant has alleged violation 

of environmental norms by Respondent No. 6 unit namely M/s Marya Frozen 

Agro Food Products Pvt. Ltd., alleging that the said unit is carrying out 

slaughtering operations beyond the permissible limits, discharging untreated 

effluents outside its industrial premises, and not complying with the Zero 

Liquid Discharge (ZLD) conditions. 

 

4. That, the matter was last listed for hearing on 29.01.2026, wherein the 

Hon’ble Tribunal directed as follows: 

“5. Issue notice to the respondents for filing their response/reply by way of 

affidavit before the Tribunal at least one week before the next date of 

hearing through e-filing. If any respondent directly files the reply without 

routing it through his advocate, then the said respondent will remain 

virtually present to assist the Tribunal. 

9. List on 27.04.2026.” 

79



 

REPLY IS AS FOLLOWS 

 

I. CONSTITUTION OF DISTRICT LEVEL MONITORING 

COMMITTEE AND REGULAR INSPECTION OF 

SLAUGHTERHOUSES IN BAREILLY 

 

5. That, it is most humbly submitted that the deponent department, vide letters 

no. 5117-19/CVO/Animal-Husbandry/2022-23 dated 22.12.2022 and 

52/2023-24 dated 29.04.2023, has constituted a District Level Committee in 

District Bareilly and has directed the same for regular monthly monitoring 

and inspection of slaughterhouses operating within the district. 

Copies of letters dated 22.12.2022 and 29.04.2023 are annexed herewith and 

collectively marked as Annexure-1.  

 

6. That, pursuant to the aforesaid directions, the monthly site inspection of 

Respondent No. 6 unit was carried out on 24.02.2026 by the said District 

Level Committee, wherein the unit was found compliant with the relevant 

norms. 

A copy of Site Inspection Report dated 24.02.2026 is annexed herewith and 

marked as Annexure-2. 
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II. JOINT INSPECTION OF THE RESPONDENT NO. 6 UNIT IN 

COMPLIANCE WITH DIRECTIONS OF THE HON’BLE TRIBUNAL 

 

7. That, in compliance with the directions of the Hon’ble Tribunal, the deponent, 

vide letter no. 1023/NGT-OA-No.-56/2026 dated 16.02.2026, requested the 

Member Secretary, CPCB; the Regional Officer, MoEF&CC, Lucknow; and 

the Member Secretary, U.P. Pollution Control Board to nominate their 

respective representatives for carrying out a joint inspection of the unit of 

Respondent No. 6, so as to ensure compliance with the directions of the 

Hon’ble Tribunal in their true letter and spirit. 

A copy of letter dated 16.02.2026 is annexed herewith and marked as 

Annexure-3. 

 

8. That, for ensuring compliance with the directions of the Hon’ble Tribunal, 

the deponent convened a meeting on 29.03.2026 with all concerned officers 

to review the status of inspection of Respondent No. 6 unit and its compliance 

with the applicable norms, as directed by the Hon’ble Tribunal. The Minutes 

of the said meeting were circulated vide letter no. 1199/NGT/OA-No.-

56/2026 dated 30.03.2026. 

A copy of the Minutes of Meeting dated 30.03.2026 is annexed herewith and 

marked as Annexure-4. 

 

81



9. That, it was further informed during the aforesaid meeting that in compliance 

with directions of the Hon’ble Tribunal, site inspection of the slaughterhouse 

unit of Respondent No. 6 had been conducted on 12.03.2026 by the Joint 

Committee comprising the following members: 

• Dr. A. K. Gupta, Scientist ‘E’, Regional Office, MoEF&CC, Lucknow;  

• Shri Kamal Kumar, Scientist ‘E’, CPCB Regional Directorate, 

Lucknow;  

• Shri Ramjanam Yadav, Additional Sub-Divisional Magistrate, Bareilly 

(Representative of the deponent); and  

• Shri Chandresh Kumar, Regional Officer, U.P. Pollution Control 

Board, Bareilly.  

(That, the Joint Committee Report dated 10.04.2026 has already been 

placed on record before the Hon’ble Tribunal and, therefore, the contents 

thereof are not being repeated herein for the sake of brevity). 

 

III. DIRECTIONS ISSUED FOR COMPLIANCE OF JOINT 

COMMITTEE RECOMMENDATIONS 

 

10. That, in further compliance with the directions of the Hon’ble Tribunal, the 

deponent vide letter no. 70/NGT/OA No.-56/2026 dated 22.04.2026 directed 

the Additional Chief Executive Officer, Jila Panchayat, Bareilly and the 

Regional Officer, U.P. Pollution Control Board, Bareilly, to ensure that the 
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